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CENTRAL .ADf.iJN ISTRAT IVE TRll3UNAL 
ALLAHABAD B 8'J CH : AU. AHPBNJ 

ORIGINAL APPLICATION NO. ll59/1998 

\'JEOIJESDAY , THIS THE 8TH D~ OF I\W , 2002 

HGN 'BLE MR . C. S . CHADHA •• 

Ha.J 'BLE fl?.. . A.I< . BHATNPG1R •• 

ChO\-.,t bma l t/eena , 
a~d about 48 years , 
Sfo Shri Kaloo Ram ~eena, 
R/o F- 266 Ambcdkar Road , 
Rail way Colony (\'/est) , 
Jhansi. ••• 

I.tEJ,iBER (A) 

r.'!B.lBER (J) 

Applicant 

(By M vocate Shri R. K. Nigam ) 

versus 

1. Union of India, through 
I.iinistry of Rail \'Jays , 
Rail way Board , ~w De lhi. 

2. ~neral Manager , 
o:ntra l Railway , 
lt'umbai c. s . T . 

3 . 01ief \/Or kshop J,ianagar , 
ce ntral Rai l way , 
Jhans i. ••• 

(By Pdvocate Shri P. Mathur) 

0 R D E R - (ORAL) 

Hon ' b l e ~-r . c. S . Chadha , ~mb::r (A): 

Respondents 

.. 

The case of the app lic ant is that he is aggrjeved 

by the selection made in 1998 for the post of Chief Office 

Superintendent in the scale of Rs .7450-ll !:XJO/ -. 

2 . The c ounse 1 for the resp ondent states that the 

u . A. has become infructuous bec ause the pan91 which the 

app l i c-ant chall e n ged contained too narres of two pffi~exs 

one Of whom is r etired and the other has passe d av;ay and 
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there after t'w'JO more pane ls were made in whic h ti--e narre 

of tre applicant \"'as not considered because he was not 

in the zone Of consideration and trerefore , he cannot 

Claim any relief . 

3 . Hov~ver , the l earned counse 1 for the app l icant 

states that he wou ld be satisfied i f the representation 

of the app lie:; ant at Anne xure- 9 is considered by the Railway 

authorities and a reasoned and speaking order is passe d 

within a fixed period of t i rre . We have no objection to 

issue such a dire ction. 

4. The O. A. i s therefore d isposed of with the 

direction to the respondents to consider not only the 

representat ions fi led earlier, but any fresh 1:€presentation 

that tre app licant may file within one month of t~ date 

of the order and tre sa~ shall l:C decided by a reasoned 

speaking order with i n three months from the date Of filing 

Of such r epresentation. No order as to costs • 

psp. 
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